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CENTRAL ADMINISTRAT IVE TRIZUNAL, JABALPUR BENCH
- CIRCUIT CAMP s BILASPUR (CHFATT ISGARH)
.

/" @cigipal Application No.262 of 2002

Bilaspur, this the 25th day of September,2003

Hon'ple Mr.Justice V.S.Aggarwal,Chairman
Hon'ble Mr.Adnz=nd Kundr Bhatt,Adgministrative Member

Smt.Chapala Sarkar,aged about 50 years,
w/o Shri Milan Kanti Sarkar, r/o Amlinagar,
HIDCQ, P.0.Bhilai, Distt.Durg,C.G. - hpplicant
(By Advocate - Shri BeReGhosh)
| Yersus

1. Union of India,through Secretary (PsT),

Ministry of Communication, Farliament

House, New Delhi.

2, Chief Post Master General, C.G.Lircle,
Raipur - Respondents

(By ddvocate « Shri S A .Dharmadhikari)

ORDER (aral)

Justice V.S.Aqgarwal -

By virtue of the present application the applicant
seeks a direction to allow OI'BP benefit from completion of
16 years period from 2.2.1990, and order of 23rd September,
1998, copy of which is Annexure-h<9,should be suitably
modified.

2. During the course of submission it transpires that
similar matters had come up for consideration before the
Jabalpur Bench of this Tribunal and in 0.A.304/1999 in
Smt.GeRoy & 19 others Vs.Union of India & others, decided on
3.8.1999 and also CCP No.45/99 decided on 10.5.2000, It cleary
shows that in Contempt Petition & directdon was given to

give the relief claimed in temms of the decision of the

Supreme Court in the case of Dwijan Chandra Sarkar and anr. Vs,
Unjon of India & another, AIR 1999 SC 588. In such a situdtion
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we dispose of the present petition on the same terms and
directy that relief shouldbe granted to the applicant in

termms of the decision of the MApex Court referred to above.
oA is disposed of,.
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(Anand Kumar Bhatt) (VeS Aggarwal )

Aduinistrative Mgmber Chairman
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